13 Statement by Member

(b) During the last six months action
was taken against 152 employees on
various charges such as accepting illegal
gratification, defalcation and mis-appro-
priation,  submission of false medical
and T.A. bills, manipulating of office
records and other malpractices. The
action taken include=s termination of service,
suspension,  departmental  proceedings
and handing over of cases to the Police
and C.B.L for institution of court cases
against employees involving 10 belonging
to category L, 6 of category 11, 83 of category
I11 and 53 of category IV.

xx-16 Hrs.
STATEMENT BY MEMBER RE.
INFORMATION GIVEN  ABOUT

INDIAN JOURNALISTS INVITED
BY U.S.A. AND COMMUNIST COUN-
TRIES DURING 1971—73.

SHRI JYOTIRMOY BOSU (Di
mond Harbour) : Sir, in reply to U.5.Q)-
No. 4459, dated r12-12-1973 the Minister
has given a list of Indian Journalists
invited by U.5.A.and Communist countries
during the period 1971—73. In that list,
it has beca shown that Shri S.L. Dhingra

of U.N.I. was invited to Bulgaria and
he visited that country.
On enquiry, I found that this state-

m=nt is wrong and misleading.

The Minister of Information & Broad-
casting may explain to the House as to
why the reply was inaccurate and place
the correct fact before the House.

I may sorry to say that this has become
a practice on the part of the Minister.
In this seision, I have dome it four
times.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K.
GUJRAL) : In answer to part (c) of
Unstarred Question No. 4495 on 12-12-73

a statement containing lists of Indian
journalists invited by U.S.A. an&'
Communist countries during the peri

1971—73, was laid on the Table of the
Lok Sabha. :

The names of Indian journalists who
were invited by USA and Communist
countries during thc period 1971—73
werc obtained from the Ministry: of

PAUSA 1, 1895 (SAKA)
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who are concerned
uch regretted
pame ‘was

External  Affairs,
with the matter. Itis very o
Shri §. L. Dhingra's

that T { .
included, by mistake, in the I.I:ll gl‘ jour-
nalists, who visited or were invited by

Bulgaria during 1972-73- Shri Dhingra
wasgin fact invited by U. K. and_not by
Bulgaria. Since invitations from Bulgaria
and U. K. were being dealt with on the
same file, theinadvertent mistake occurred.
The heading of the fourth column of the
lists should read as ““Country from which

R i
invitation was received”.

MR. SPEAKER : I really wonder
how he manages to getall this information.

Does he sleep any time or not :

SHRI JOTIRMOY BOSU : Mr.
Gujral says, his name is not coming on
the List of Business, so 1 must do some-

thing.

l_rlB Hrs.
MATTERS UNDER RULE 377

MR. SPEAKER : Now, I take up
Matters under Rule 377-

Shri B. V. Naik.
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SHRI B. V. NAIK (Kanara) : Mr.
Speaker, Sir, 1 wantto raisc an issue in
regard to the acquisition of lands in the
State of Karnataka. In this behalf, I
seek your permission, under Direction
117, to place two documents®

MR SPEAKER : Mr. Naik ....

*The speaker not having subsequently accorded the necessary permission, the
documents were not treated as laid on the Table.



